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MINISTRY OF IRRIGATION AND POWER
NOTIFICATION
New Delki, the 10th March 1955

No. DW.VI-4(9),—In pursuance ot sub-section (43 of section 66 of the Andhra
State Act, 1953 (30 of 1853), and in supersession of the Notification of the Gova
ernment of India in the Miuistry of Irrigation and Power, dated the 29th Septem-
ber, 1953, the President hereby gives the following directions in regard to  the
Tungabhadra Project, namely:—

1. There shall be established with effect from the 15th March 1855, a Board
by the name of ibe Tungabhadra Board consisting of—

Chairman
(1) Shrl B. K. Gokhale, 1.C.8, (Retd)
Members

(2) Shri L. Venkatakrishana Ayyar, Special Chief Engineer, Andhra.

(#) shri D. K. Srinivasachar, Secretary to the Government of Mysore,
Public Works and Electricity Department,

(4) Shrl D, V. Rao, Chlet Englueer, Public Works Department. Irrigati
Projects, Hyderabad, pa t, Irrigation

(5) Shri $. Ratnam, Joint Secretary, Government of India in the Ministry
of Finance or any other officer of that Ministry authorised by that
B%inistry in lhis behalf to attend any meeting of the Board in his
absence,

2 The Chairman, i present, shall preside over a mecting of the Board i
the Chairman ls absent frem any meetlx)ng of the Board, the Members shall ?hlgo;g
one of their number to praside,

3. (i) All matters relating to the Project works of common inler

States of Andhra and Mysore, broughl before any meeting of the Boar?tsl':;:lltgg
docided by & majority of the Members of the Board present and voting at  the-
n-l,le;ﬂinbg bﬁeta{e which such matters are brought and the decision of the Board
shall be final:

Provided that where with reference to any matter brought bef

the Chajrman is satisfled that there is a dlilerence of oplnlog amongr?h;hﬁde?r?gggé
on alrcxly qg._;estio? of k1,1)r:r11c3i'wcrr ttll_lw élhgh_ts vf tl;e uStates concerned Involved in the
conslderation of such malter, the airman shall refer the m

Gevernment whose declsion thicreon shall be flnal. atler to the Central

Erplanations—L. If any Member raiscs at any meeting of th .
ag to whethet a question Is a question of policy or whethe% any r?g?t?gctl ‘?hllysl?:?l :'
concerned are involved in the consideration of u matter before the Board ¢

decision on the points so raised shall be given by the Chairman, - 8
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[I. Where any Member dissents from wny decision so given by the Chairman,
it shall be lawful for the State Government, whose renrescniative thal Member is,
to represent to the Government of India ihrough the Clayman the matter  on
which a decision hos bren given by ithe Chalviman aml wincre this is so done, the
Chairman shall reter the mutier to the Central Governnient whaose decision thereon
chall be Hnal,

(1) Subject to i{he provirlons of sub-puragraph (i), the Buard may make rules
far the conduet of its own busuiness.

(iii) No act or proceedings of the Board shall he invalid mercely on the ground
-of fae exislence of any vacancy in, or the absence of any meniber of, the Board.

4. (1) The Beard shall lake chorge of, and d=at witly, all matters relating to
works o4, or connecied with, the Tungabhadr:y Proji-i which are coramon to Loith
the States of Andhrn and Mysore, but nothing in this sup-paragraph shell  be
decined] to author.se the Board 1o deal with »nv mailer in venders of works which
rolale 1o only one of the States or in whieh oniy one Slawe Is ruicresied,

(il) In partleular, and without prejudice to the peneralily of the foregoing
powers, the twictions of the Board shall include—

(a) the completion of the construciion of tie saunclionsd Tungabhadre Pro-
jecot;

(b) the regulailon of supplies of water and power, in accordance with such
ruies as may be made in (his behal? Dy the Hoar;

{¢) the maintenance of the main canal and of other works common to both
the Siales of Andhra and Mysore;

(d) maintenance of the dam and reservoir of the Projecl;

(¢) the granting of Ieases of fisheries in the reservoir and in the main
canal;

(") tho %rcper utilisation of land acquired for the purposes of the Project;
an

(g) any other funciion incidental to, or connccted with, the  functions
specified !n clauses (g} to ()

5. (1) For the cfeient performance of its functions, the Board mey appoint a
whole-time Sceretary and such ofther officers and servants as it considers
necessary.

(11} During any absence on leave of the Secretary, the Board ghall appoint a
person fo act as Secretary and every person so appoinled shall exercisc the powers
conferred and perform the duties imposed on the Secretary by ot under this
naotification,

(iil) All orders and dceisions of (he Board shall be authenticated by the signa-
ture of the Secrctary of the Board.

8. (1) The Governments of Andhra and Mysnre shall provide at all times the
necessary funds for the consiruction and mainilenance of the Tungabhadra Project;

Frovided lhat the liahility for the expenditure on the Tungsbhadra Project
shall he apportioncd between the Stotes of Andhra and Mysorce in such proportion
as may be agrced upon between the lwo State Governmenis, and in the nhsence
of any such agreesmen:, in such proportion as may be {ixed in this behalf by the
Ceniral Government,

(li) The Governments of Andbra and Mysore shall enntinue to  give the same
facilities 1o the Audit Officer of the Project and other officers engaged in conhec-
tion with the Project for the payment of moneys jnto, and withdrawal of moneys
from, the freasurles and sub-treasurics located it their respective territories as
E.rere enjoyed by such officers immediately before the commencement of the noli-

cation.

7. The Board, shall, in relation to the technical sanctlon, administrative
approval, and other sanctions required for the consiruction and maintenance of
the Tungabhadra Project, and in relatlon fo any other administrative matfers
concerning the Project, eXercise the powers of a Slate Government under the
various Codes, Menuals, Rules, and Regulations, specifled in the Schedule annexed
hereto, a8 In force in the State of Madras immediately before the 1st day of
Qctober, 1853, and any exerutive instruclions, orders, and directions from time
tp time Issued or made thereunder:
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Provided that, in relatlon 1o adminisfrative maticrs concerning the Govern-
meul servanis of the Srale of Mysore employed by lhe Board in connection with
the Project. the corresponding Codes, Manuals, Rules and Regulations, as in forece
in the Mysore Stale mmmediately before the said date, shall apply.

§. All contracis to be made In conncetion with Tungabhadra Proyject shall be
capressed to be nade jomily by, abd in thie names o, the Governmenis of Andhra
and Mysore and ali such eoniracis shail be ecxecuted on bebait of the said Govern-
wenls by the Secrctary of the Brard or such other officer as may be authotised
by the Board in this behalf, bui necilher the Scerewary nor the authorised oificer
shall be persunaly hiable in respuct of anything under such confracis,

9. (i) The staff which immediately before the commencement of this nakification
was cn¥aged w the cupstruclion and inaintgnanve of the Tungabipadrn Project
shall, alter such cormuoncement, con-inue 1o L so  employed by the Board in
wconneclion with the said Froject v wrs Governmenia ol Andhra and Mysore may,
if they so thunk At replace any members of e existing sieit b plher persons in
such manner and m suvh prorurdon as mas e spoecd upon beaiwceen the said
S-ate Governmen!s ani in the ohsence of any such agreemeni as may be determin-
ed In fhus behalt by the Board.

Provided that all correspnndence between the State Governments wilh respect
io such agreements shall be carried on through the Choirman.

(ii) The stail for the time heing employed in connection with the Project shall
be deemed fo be employed under the admunisttalive control of the Board.

_1u. Plant, roachinery. couipment and stores purchased for and in conmection
with the Tungabhadra Prcioct shall be under the control of the Poard and shall
be used on the entirg Project under the divcetions of the Board.

11. The Governmonts of Andhra and Mysore may depute such persons as they
may nominate or designate either generally or specially to inspect the warks on
or comnecied with the Tungabbadra Projecl which are conumon 1o both the States
¢f Andhra and Mysore,

SCIEDULE
{Sce paragraph 7)

(1) Madras Public Works Account Code with Appendices.

{2} Madras Public Warks Depariment Code.

(3) Madras Deiailed Standard Specifications.

{4) Madras Account Code.

{5) Madras Electricity Manual.

(G) Madras Financial Code.

{7T) Madras Treasury Code,

{8) Madras Budget Manual,

(9} Fundamental Rules and Subsidiary Rules of the Madras Governmeont,
{10) Madras Manual of Sperial Pay and Allowances.

(11) Madras Pension Code.

(12) Gencral Provident Fund {(Madras) Rules.

(L3) Contribulory Provident Fund (Madras) Rules,

(14) Madras Contrlbutory Provident Fund-—Pension Insurance Rules, 1960,
{15} Madrag Security Rules, 1937.

(16) Madras Services Manual,

(17) Madras Commercial Taxes Manual, Vols. I to IIL

(18) Madras Port Manual.

(19) Mudras Stationery Manual

5. VENKATARAMAN, Dy. Secy.
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